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@) BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 319/2023 

In the matter of: 

Rajesh Kumar ... Applicant 

Versus 

Govt. of NCT of Delhi & Ors. ...Respondents 

COMPLIANCE REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE WITH RESPECT TO THE ORDER 

DATED 04.09.2023. 

IT IS MOST RESPECTFULLY SHOWETH: 

. That this Hon'ble Tribunal taken up the present matter on 12.05.2023 on the 

basis of public complaint filed by Mr. Rajesh Kumar. Applicant has filed the 

present application seeking various reliefs. 

. That in compliance with the order dated 12.05.2023, DPCC had filed the 

report through email dated 24.07.2023, which is available on the records of 

this Hon*‘ble Tribunal. 

. That after considering the report filed by DPCC, this Hon’ble Tribunal 

further directed DPCC to verify the factual position regarding the period of 

operation of the unit in question and alleged violation of environmental 

norms by the Project Proponent. 

. That, in compliance of the order dated 04.09.2023 passed by this Hon’ble 

Tribunal a joint inspection of the site was carried out on 14.09.2023, by the 

officials of DDA, MCD and DPCC. During the inspection it was observed 

as under: 
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© 
a) That the premises in question is situated in Khasra. No. 34/17 & 24, 

Ground Floor, (Landmark near Wine Shop) Village Samaipur, Delhi- 

110042. 

b) That at site Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Khasra. No 65, 

H.No. 155, near DTU-PNB Shahbad Daulatpur Village, Delhi- 

110042 claimed to be the owner of the premises in question and 

furnished an electricity bill in support of the same along with a 

notarised partition deed and General Power of Attorney. 

c) The area of the premises in question is about 775 Sq. yards out of 

total area/piece of land of 3413 Sq. yards. 

d) That the said Jayant Kumar had taken "General Trade/Storage 

License" from MCD dated 18.04.2023 which is valid upto 

31.03.2024 on area measuring 40 Sqm out of 775 Sq. yards. (Copy 

of the said License is annexed herewith as Annexure ‘A’). 

e) That during inspection, two telecom/mobile towers were found 

installed in an area of about 30ft X 60ft. near the alleged shop and 

situated within the premises of 775 Sq. yards. 

f) That the owner Jayant Kumar failed to provide any concrete 

information/valid proof to show that date of starting the work of 

storage of metal scrap and its loading & unloading activity at the 

alleged premises. 

The MCD official present during the joint inspection, 

informed that the MCD License is granted online and, in 

this case, it was taken for the first time (as New License) 

on 18.04.2023 and the same is valid up to 31.03.2024. 

As enquired from the complainant Sh. Rajesh Kumar and 

RWA president Sh. Virender Hooda, it was informed that 

the first complaint regarding the nuisance was lodged 

with Delhi Police on 29/09/ 2020. 

Sh. Jayant Kumar claimed to have started the present 

storage work at this premises in 2022 only. However, he 

\ Hailed to provide any documentary proof of the same. 
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@) 
Therefore, the functioning of the store is presumed from 

29/09/2020. 

g) That it was further observed that towards the right of the structure in 

the premises, a boundary wall has been constructed with brick work 

in place of earlier broken wall/iron sheet structure. However, during 

inspection no construction activity was observed. 

h) That the store was used for storage/ segregation/ trading of metal 

j) 

scrap. During inspection no scarp found stored in the shop and the 

store was found to be vacant except for an old steel Almira. Some 

leftover waste material/items viz 2 drums, a cycle, door etc. were also 

found in the lying in open area near the shop. A condemned road 

roller, shuttering work material like fatti, balli, iron waste material 

was also found lying in front and side of premises. The open area near 

the premises is also being used by others persons of the area to park 

their trucks. 

That no plant or machinery was found installed in premises of Sh. 

Jayant Kumar. No industrial activity observed during inspection and 

no pollution wr.t. noise/air/water was observed by the joint inspection 

team. 

That during inspection Sh. Jayant Kumar, owner of the premises/ 

shop informed that he had closed the shop/ work at this premises. 

However, as per records he has not surrendered the license and has 

not given any undertaking/declaration to MCD regarding closure of 

the activity (which as per DPCC policy is covered under white 

category). (The ownership documents as provided by Jayant 

Kumar as annexed herewith as Annexure ‘B’ colly). 

k) That as per the layout plan, in the residential Area, Pocket 1-11, 

Sector-16, Rohini, an 8m road exists near the house of the 

complainant and the premises in question. However, no such road 

was found existing in the area. Copy of layout plan received from 

DDA is enclo erewith. 
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) 
1) That it was further observed that there is a gap of about 2-3 feet 

between the wall of the complainant’s house and premises in 

question. However, they both fall under the same KHASRA. A small 

broken boundary wall of about 2-4 ft also exists between these two 

walls, which as per Jayant Kumar, was built by DDA for demarcation 

of land. 

m) That as per DDA official, the land near the premises in question was 

handed over to DDA and still some part of land is under the control 

of the Irrigation Department, Govt. of Haryana. 

n) That the complainant has also provided a copy of letter dated 

16.08.2018 issued by EE Store Division DDA to the Deputy Director 

(LM). Rohini Zone, DDA wherein it was intimated that "...the 8.00 

m R/W road along un-acquired/ built up area could not be constructed 

yet because there is some dispute with regard to ownership of land at 

site..." with the request to demarcate the land. DDA vide its letter 

dated 28.07.2020 informed that work of boundary wall has been 

stopped due certain objections raised by Haryana Irrigation 

Department. The complainant has also provided copies of complaints 

made to DDA regarding construction of said 8 mt road. 

o) That during inspection, MCD and DDA officials have been asked to 

provide the detail regarding the storage activity at the premises, to 

provide the clarification w.rt. land & premises in question, 

encroachment if any and present status of 8 mt wide road as shown 

in the layout plan between the complainant’s house and premises of 

Sh Jayant Kumar owner of shop premises. They were further directed 

to ensure that no illegal activity is carried out in the premises. 

That the copy of the inspection report along with geo-tagged 

photographs taken during inspection and documents collected during 

the joint inspection are enclosed herewith as ANNEXURE-‘C’ 

(Colly). 

5. That, DPCC has sought information from The Commissioner (MCD) 

regarding the period of operation, to provide clarification w.r.t land, its use, 

a 
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(S) 
and the encroachment if any be removed. Copy of the letter dated 20.09.2023 

addressed to Commissioner (MCD) is enclosed herewith as ANNEXURE ‘D’. 

. That, DPCC has asked from The District Magistrate (North) regarding period 

of operation, to provide clarification w.r.t land, its use, and the encroachment 

if any be removed. Copy of the letter dated 20.09.2023 addressed to The 

District Magistrate (North) is enclosed herewith as ANNEXURE —E’. 

. That, DPCC has also asked from The Vice Chairman, DDA, regarding the 

actual measurement of the plot and the missing road of 8m as per the DDA 

layout plan of Residential block, I-11, Sec-16, Rohini, and action taken, if any, 

in case of encroachment. Copy of the letter dated 20.09.2023 addressed to Vice 

Chairman, DDA is enclosed herewith as ANNEXURE —‘F’. 

. That, DPCC till date no reply has been received by from The Commissioner 

(MCD), The District Magistrate (North) and The Vice Chairman, DDA. 

. That with regard to imposition of Environmental Compensation, it is 

submitted that, the Environmental Compensation is a tool to protect the 

environment which works on the polluter pay principle. The Hon’ble National 

Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017 

{WP (CIVIL) No. 375/2012}, Paryavaran Suraksha Samiti & Anr. Vs. Union 

of India & Ors. directed to Central Pollution Control Board to assess 

compensation against those accountable for setting up and maintaining STPs, 

CETPs, and ETPs. The activity in the premises is of storing of scrap and thus 

falls under White Category, as there is no industrial plant. There is also 

apprehension of noise during loading/ unloading of material, therefore a 

Show Cause Notice for imposition of Environmental Compensation of Rs. 

50,000/- (as the units are only scrap shop) for white category units also issued 

on 27.09.2023 as per EDC policy dated 30.03.2022. Copy of the show cause 

notice dated 27.09.2023 is enclosed herewith as ANNEXURE —‘G’. 

10. In view of the above, the present factual and action taken status report may 

kindly be taken on record. 

Us 
Sr. Environmental Engineer 
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Veastreeecamnr sams samanenen 

  
The expressions of the first party, Second party, - 

and third party, shall moan and include the parties 

herete, theizs respective heirs, succussors, ARGCULOT gy 

Contd pagees 20 

     

74



 

75



AGG up 
“by ii ys 

nt 
Ree ey 
ABA yo 

¥ 5 
Dire SEN NTT EN os 

  
          

SOUAt  

76



Ane Ss 
ries A 

    

   

77



e
o
 

{} 

{ 
f ie 

  

  

@ 

wD WHEPR AS the parties hereto are the only co-owerg 

ia the said land which is free fran all encunbrances, 

Charge, or lien and the above mentioned parties now do not 

Want to keep the property jointly and mutually agree to 

partition their shares in the joint property/land in. writings 

There are benefits to the co-sharers by this partition, which 

mode of partition has beén admitted mutually by the parties. 

So the parties to: this 3 sunents have partitioned ‘the above 

  

mentioned property among themselves. 

    nNoK 2BIs. pangriro. DEED ws TRESSETH AS. : DER 8 

ae That the portion of. the: land mesguring 1541 SqeYdee approx _ 

shown in *GREEN COLOUR’. in the plan amexed hereto (annexure. A) 

comprising of Sanadhi, rocn,;shed,asd open space,falle to the 

shore of the first party and is bounded ay under 4 

NORTH weagene ose pacha \ 

vSOurH: go Rortio: of share fallen to. She Suraj Bhan 
second party heretos 

BAST 3 Common passag'& Drain 

wEsr ¢ Other's Land 

that the First PaRTY shall hereafter be the absolute cwner 

of the said -portion of the property/land. — 

Ze That the portion of the land measuring 772 Sqavdes (approx) 

shoun in "BLUE COLOUR’ in the plan annexed hereto(ANNExUrE 'A") 

— of open space’ £alls to the share 66 the second partys 

and is bounded as under 3% 

NORTH 3 Bextion. of Share’ fallem@sto Sh. Surendra 
ar, iret party be: by 

SOUTH 3 dieiibton of Share falle to: SheJai Kishan 
Third party hereto. ; 

   

  

   

EASY *& Canmon passage & Drain 

west Other's Land 

Mat ‘the SECOND PARTY shall hereafiter be the absolute owner of 

the said portion. of the propert ona 

pe 
SPebeeS 

ae Se pe RIES: Mileage Ad Waza pacar a) ae SNE a con el 5 ot 
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® 
Be That the portion of the land measuring 775 SaeYOse (Anprox) 

shown in fPED coLOUR' in the plan annexed hereto (AMresir A tat) 

comp iaing of open space, falls to the sha e of the THIFR 

PAP TY ana bounded as under 1% 

NORTH » Portion of Shave fallen to SheSuraj Bhan, Second 
Party heretoe 

GOUT 3: Otherts Land 

BAST $$ Drain 

wher sg Other's Land 

That the®THI'D PorTy* shall hereafter be the absolute owner 

O£ the said portion of the property/lLande 

Se That each party hereto shall hereafter be and remain 

the absolute owner of his portion of the property TO HOLD USE 

\ND ENJOY his exclusive portion €wtty creature to Bell, 

trunmter or otherwise alienate the same independantly without 

any vight, claim by the other party/parties at Slie 

Se that all previous ducs ané demands such as house tax etc, 

relating to the gaid property have been mutually settled and paid 

Off by all the parties jointly. Tht in future 4£ any Gues 

@ccurg velating to the previous periods the same shall he 

paid off jointly. . 

Ow Thot each party hereto can get the portion falling to 

his share of the said property/land mutated in hie name in 

the land j}evemue fecords, ami of the MCD Delhi, or any obher 

uuthority on the basis of this Partition mn 

Te That each party can apply for new water electricity 

Connection in their names on the basia of Cie Fertision Deedee 

Be that all the parties he-eto agree snd”    séade@ by the fact 

that the camcn portion, ghown and marked in Yellow colour in 

the plan annexed) eminent shall be: ee free 

   

80



  

} 2 : 4 , 5, is wy 2 RE 
=i «i ft ‘ aa, S* nee ald teat Ag Ge h ots) any 

re * > . - 

f a SS Bh oH eee e . t uh * oie , pe sy x 5 
wait? ie i 

‘ ‘ 

. * 

_—— ot ee i i. | 

| 

2 * . . . ak 2 “tea . . | 

| 

: _ fa’, wee, E i 

“ 

S
S
I
S
 

-
 

a 

: pe ies = " 

ig. # 5 eee : 

. * KK 4 : = gh 2 “i : : : a ae Wii vate 3 hic. 

  
  
   

81



  
  

  

  

ap 
Water and alectriclty bills etce pertaining to the pp: ope: ty, shall 

w5ew 

ba pald by wach party to the respective authorities with respect 

to his shares . 

id. That each party hereto has taken the possession of the 

Portion of the property which fell to his shares 

its. That all costs.of stampa and registration fee of this 

partition deed have been paid by all the parties tn equal shares. 

126 That the value of the entire property is &.31,891/~ 

ap per the valuation reports stanp duty has been paid on 
Sy 12, 348066 by after exanpting the shareiof t.19,545034 P. 

IN WETNESS, PAITH & TESTIMONY the first party, second 

party & third party have set their hands to this Partition 

Deed at. Delhi, on the day, month and year first above, written, 

after understanding the contents the eof fully, in presence of 

the witnesses 8 
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3 ade and thinas in my/our name and an my behalf 
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s PORTION OF GH. SURAT BHAN. ‘ 
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wenyyhe 
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NBG THIS GENERAL POWER CF ATTORNEY WITNESSES AS UNDER:— 

i. Tei je @; ceavbrod 
eas Tit ariel 

ame) pee vice bhe           

  

        A ar rebuiit the said praperty as per 

the aubtority cancernedy if necessary. 

8 * Te apply tor and get 

acrmmegtion and other 

authority career rec. 

  

fléetrizc, water and Sewerage 

in the said property from the 

  

the aid preperty an rant to any persants> ta 

ef the said property from the Tenantis). 

  

ou sp se a4 re el Ngo ia as a ge a ee = 
c @8Mentitte,  Ssdgny oresert and verify Arh giuch papers, 

muwMents, @be,. for wevus ln my/our sane and ar myfaur behalf 
parlaining to sole and brarsfes the said praperty. 
       

  

       &. To depasit all fees, dues, inmabtalments, house bax and ether 

charges Loe the cgocerned authorities an my/our Deahalf. 

= 
# 

. 
‘ To sell, mortgage, gift transfer ui 

bo anyvene and to receive the ¢ 

the aforesaid praperty 
msiderabion amount of earnest 

maney te execute the proper ceeds and cdacuments and present the 

same cit verte in the of fs mt the Sub-Reqiatvar concerned anc 

get the same redgd. and ta admit the execution thereal. 

  

          

Sy To receive the compensatian or a@liternative site in case the 

gaid property is acquired by autharits 
‘ 

/ cancer ned 

   t the Gement/Bricks and other building 

ructbion of additian and alteratian af the 
‘Bis To appiy and ge 
material far the cone 
said property. 

     

LO, Ta pay all necessary dues anc charges yem&aining ser further 

toa the aubharity ¢$3 cancerned on demand. 

ii. te file any suit complaint, petition, revision, written 

sbabement partaining to any matter of the sald praperty. 

12, Te appoint and remove further attarneyts). 

hBi To sign and submit the necessary forms far obtaining the 

sale permigsican of the said property in the affice of the 

competent authearity. 
«~ me 

. 

its Jo apply fer arrange mutation, charges, entries i2n ail 

eancerned official records in respect af aforesaid property as 

may be cleaned appropriate i 
¢ 

15. To apply for sale permisxion se NOC frem- the concerned 

autipri ty « E 

£G. Generally ta da all acts, deeds and things: fer me/us in 

fy/our * names? Lon jiiyfour behalf in respect af my/our said 

attorney.may deems,fit and proper. 
° Tae, = 
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sattlement and mething remaing due cut of the sale price. 

      

  

     

  

   

    

  
  

  

Contd. PFaec 

   

91



Sas | x Ah 
Op - 

Jk A579 fol OES 
on 

Ze 

  

  

 

92



NGW THIS AGREEMENT TO SELL WITNESSETH AS UNDEF:- 

4 ” 9.440 oa s dee jn, om a 5 iw naa the First party has delivered vacant proeeseian of the 
Seld graperty ta the secand party on the spat. 

Be) heat the sece : Ze That the second party shall realise all the profits of the 
said property from the date of executions of this Agreanent; = = = ? 

1s: 

  

first party shall not demand any aiid fram the 

  

  

3 T+ ke _ zs s - ee S $ 

Bs Thad the first party shall get ne claim, title er interest 

in ‘the said preperty and secand party has beceme if eet 

absclute eawner and ais ab liberty te utilise tie APY 

HANNEFS « 

ha That the first party hereby agsures the sec arhy that      

    

   

  

the propeety under sale is free from all sorte Cimby ances 

such as sale, mortgage, gift, bien, decree, charges, ooourt 
injuetians, attachments, Surety, Gmauurity, Litigation,  Jegal 
flaws, tiaputee, netificakian, attachments, emquusss ba i and 

        

  
  

    
there is me leqel defect in the title as a panpperte 
party and if it is preved in whele cr in part; ooHEPWiSByatne 
first party and his praperty beth muveable and ininatyeab Le 

le Liable te indemnify fhe seccnd party with coats (and* oi 

L- eh we ' 

Ga That ‘the first party hae not entered inta any Tk et 

Agreement with anybody fer the sale and transfer of “the” said 

property. 

G. That all expenses of the sale Deed/Documents shall be paid 

and borne by the second party. 

Fs That whenever and yvherever the presentations; the first 

party will required for the cempletion of any such acts, deeds 

and things regarding the said preperty; will @xecute and presen) 

for Lie Barnes 

ca That all the dues, taxes and instalmente if any til) date 

shall te paid by the first party and thereafter shail be paid and 

beanie by the a@condparty. 

Dig That ail the dues, demands, lease money ; ungar hed 

inereement, transfer fess and/or any ubher charges to be lieved 

thereat ker regarding the said property shall be paid and berne 

by the secand party. 

  

16. That if the first party vielate and infrinas the terms and 

conditions laid-down in the agreement ta sell; the secand. party 

shall be entitled t6& get the said transactians to chmplete 

thramgh the court af lay under the suit for Specific performance 

‘ Re the costs and expenses of the first partys 

     

      

: IN WITNESSES WHEREGF; both parties have signed this 

ie gestlgneement ta Gell at BDebhi on the day, menth and years above 

yess BOOT EE st written in the presence of the following Witnesses. : 

_ fines 

FIRST PARTY. 

    

ECOND FARTY 

  

2 gt 

sr 1948 
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MASsREELMEMT Fro Sett 

a 
This Agreement tae Sell is made at Delhi on this, es 

BETHEEN:- JAI KISHAN S/o SH.GOPI RAM F/o 2/751-D, ROOP NAGAR. 

DELHI; hereinafter called the FIRST PARTY....-AND....-SH.JAYANT 

KUMAR S/o GH,CHHOTE LAL R/o VFO:SAHIRARAD DAULAT PUR, DELHI: 

hereinafter called the SECOND FARTY. 

The expressions of the first party and second party shall 

mean and incluce their respective heirs successors and assigns. 

WHEREAS the first marty is the owner and in pessession of 

ONE GPEN SPACE BUILT ON LAND MEASURING 775 SQ.YDS. QUT OF KHASRA 

NO.34/17 & 24, SITUATED AT VILLAGE SAMAI PUR, DELHI-42; Which is 

bounded as under:- 

EAST : DRAIN. & ROAD 164 Ft. 

WEST : OTHER'S LAND. 

NORTH : PORTION OF SH.SURA@J BHAN. 

SQUTH 3 OTHER'S LAND. 

AND WHEREAS beth the parties have mutually agreed ta sell 

and purchase of the above mentioned preperty far a sum af 

FS.1,80,000/-CRUPEES ONE LAS & EIGHTY THOUSAND ONLY); The entire 

raneideration ameunt has been received by the first party from 

the second party vide a seperate Receipt for full and final 

settlement and nothing remains due out of the sale price. 

GContd...P/2.. 

els Be 

    

= SR dts 
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wf iy eS 

Sie ™% 

sty 
Hag \ee 

et
h 

POSSESSION LETTE= ey 

  

i/We, Ml WISHAN See SH.GOFT RAM ffa S/S1-D>, ROOF NAGAR, 
BELINT; have today delivered and handed ever the actual physioal 
vegant pessessian of ONE OPEN SPADE BUILT ON LAND MEASURING 3775 
eo.VDS. QUT OF KHASRA NO.S4/17 & 24, SITUATED AT VILLAGE SARAT 
PURE, DELHI-¢#23 which is bounded ae under:— 

EAST : DRAIN. & ROAD 154 £t. 
WEST : GTHER'S LAND. 

MOTH oo: PORTION OF SH.SURAT BHAN, 
SOUTH » OTHER'S LAND. 
CHEPEENAPTER CALLED THE FROPERTY) Re 

deg its prrchaser SH.JAYANT KUMAR G4c SH.CHHOTE Leu. ca 
VET SSM TRARGD BAULAT FUR, DELHI; on the spat. 

IN WITNESSES WHEREOQF:- 1 have signed this Fossession Letter 

wn tinis ; iA 1399 in the presence af the follwing witnessess~ 
4 

a 

Lt LT FNESSES:— i 

Vo Po <I
 

SSESSTION HANDED GVER BY: 

  

rt 

JAKEN OVER BY: 

Fet
t = © Uh
 

ty
 

(ia
 

my
 

O he
y 

cl
 

  

     Pe S 
ay 
& cy. acaeget g 
: oe puree cMaeg} 

= 

4 at BP 
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a 

= 

  

  

  

the * Boy. ; ] 

   PER COUT BAHT CISEN « 

Ra MR Peet iFilm FPF 7 Toe 

KNOW ALL REN BY THESE PRESENTS THAT I/We, Jal KISHAN 7s 

HORT BAM B/a 2451-D, BOOP NAGAR, DELHI; hereinafter called the    
   

   

  

come hi tube 

PUR, 
CUTART CE) 3 da hereby appoint, nominate Erne 

+,J0A9ANT ELMAR S/o SHVCHHDTE LAL VEGsSAHTBABAD DAULAT ’ 
ig as myfour ti and bawfuld GENERAL ATTORNEY, ba ck the 44 AS CY Ligh 

3, deeds and things in my/our mame and an my behalt 

eae 

fark Liew Tig ae 

as Wwiitley ne 
    

  

B the Execubant is the mwner and in possessian at 

SPAS SUTLT ON LAND MEASURING 775 SQ.YDS. QUT OF KHASKA 

NO.S4/i7 & Ge, STTUATED AT VILLAGE GAMA FUR, DELHinegy Which as 

bearded ae undera— 

AST > DEAIN.& ROAD 164 Ft. 

WEST » OTHER? S GND. 

NORTH 3 PORTION OF SH.SURAT 

SQUTH os OTHER? S LAND. 

    

     

BHA e 

aND WHEREAS the Executant do hereby autherige end empower 

the said abtarney te manage, central and supervise the, above 

mentioned praperty under his awn signature and an behalf mae 

thes vita, 

    
  

  

  

Gamtidaswh Libs s 

   

  

  

Said."
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La 

OF 

~ 
ae 

sanctianed plan issued by the authority cancerned, if necessary. 

ox 
ae 

ama 
oh RS 

NOW THIS GENERAL POWER OF ATTORNEY WITNESSES AS UNDER:— 

To manage, cantrol.s, lookafter and supervise the above said 
operty may deems fit and proper. 

Ta construct, renovate or rebuilt the said praperty as per 

To apply for and get the Electric, water and Sewerage 

cannection and ather service in the said property fram the 

aut 

4, 

herity camcerned. 

To let cut the said preperty cn rent te any persents) tea 

realise the rent of the said property fram the Tenantis). 

S.. 

dar 

To execute, sign, present and verify all such papers, 

uments, ete. for me/us in my/our name and or my/our -behalf 

partaining to sole and transfer of the said property. 

&.. To deposit all fees, dues, instalments, house tax and ather 

charges to the concerned authorities an my 7 cnr behalf. 

7. 
ter 

Yo sell, mortgage, gift: transfer af the aforesaid property 

anyone and to receive the consideratian amount of sarnest 

money toa execute the proper deeds and ‘dacuments: and present the 

same oar regn. in the office of the Sub-Registrar. concerned and 

get 

ae 
sai 

G. 

mat 

the same read. and ta admit the execution therecf. 

Ta receive the campensatian ar alternative: site in case the 

d property is acquired ay autherdi ty cancerneds | 

Jo apply and get he Cement /Bricks and! eel building 

erial far the caonstructiah ar addition and alteration c of the 

Said property. 4 : so Bei 

Jo. Te pay all necessary dues. anel- charges . femal ting ar further 

to the authority (¢) cancerned on demand. fae : 

ii. To file any suit cemplaint, petition, ¥elvisian, written 

statement partaining to any matter af the: saidi BIRREY SY - * 

12. To appoint and remave further attarneycend 

ia. To sian and submit the necessary forms gor \ebtaining the 

sale permission of the aoe BrreE Sy any: the: pipet see aft the 

competent authority. ‘ne ket i 

is. Jo apply fer arrange mutation, 4 ice) iueseicen in all 

cancerned official recerds in respect | at afare qegt praperty as 

may be deamed appropriate. ; , 

  

Veh y 

   

15. To apply for sale paaeeon oe (NOC | Fein ~the cancerned | 

autherity. 
a i Le % 

i6. 

my/our name(s) on my/our behalf in respe 

attorney may deems fit and proper. 

my / our said    

    

  

    

   

Generally te da all acts, déeds: and ue me/us in 

And all acts, deeds and things: done myV'ce attorney 

shall be binding on me/us in ALL: respects NEW TPP AWHEREOF :~ 

iyWe have sianed this GENERAL: POWER SOF ATTORNEY): Dalhi dn this 

oTD, 7 TAN Ssh in the presence of the Fol Loi wd tngesesi~ 
a | . ; ' 

WITNESSES: 

i. 

    

~ ret 

ma
be
 
s
e
e
 

Pe
t 

m
e
a
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£ 
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HM EYeeeame: 
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a tea “a 
omg wt 

eet! neHe 

vets Sime vt RY aay Boer ny 
favo s By af eS 

ans Sogwlh aq     

  

S2Ge oF See ey Rae ei 
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t ai sa ae     
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RF: £ & £& Ee F 

I/We, JAIL KISHAN S/o SH.GOFI RAM R/o 2/S1i-D, ROOF NAGAR, 
DELHT; have received a sum of RS.1,80,000/-(RUFEES GONE Lat & 
EIGHTY THOUSAND ONLY): SH.JAYANT KUMAR S/o SH.CHHDOTE LAL F/n 
YPO:SAHIBARBAD DAULAT FUR, DELHI; in respect of sale of ONE OFEN 
SPACE BUILT ON LAND MEASURING 775 S@.YDS. OUT OF KHASEA NO.347i17 
& 24, SITUATED AT VILLAGE SAMAT FUR, DELHI-42; Which is bounded 
as underi- 

EAST ; DRAIN. & KFOAD 16-4 Ft, 
WEST y OTHER'S LAND. 
NORTH 3 PORTION OF SH.SURAT BHAN. 
SGUTH : QTHER’S LAND. 
New the details af payment are as under:-— 

Li Rs,45,000/~(Rupees Faurty Five Thousand only) Vide Pay Order 

No.,OOL849 Dtd.G.1-1999 drawn at Oriental Bank of 
Cammerce, Pehlad Pur Banger, Delhi-42. 

Le Fs.45,000/-(Rupees Fourty Five Thousand enly) Vide Pay Order 

No.O01850 Dtd.6.1-.1999 drawn at Oriental Bank of 
Commerce, Fehlad Fur Banger, Delhi-42, 

Re.dh,o00/-thupees Faurty Five Thousand oanly? Vide Pay Order 

Ne.OO1851 Dtd.6.1.1999 drawn at Oriental Bank of 

Cammerce, FPehiad Pur Banger, Delhi-42. 

oJ
 

fe
 Rs.45, G00/— (Rupees Fourty Five Thousand only) Vide Fay Order 

No, OO1852 Dtd.6.1.1999 drawn at Oriental Bank of 
Cemmerce, Penlad Fur Banger, Delni-42. 

  

Total Me.i,8060,000/~(Rupees One Lac & Eighty Thousand anly? 

  

IN WITNESSES WHEREOF:— I/We have signed this Receipt at 

Delhi on this, ne. in the presence of the follawina 

witnesses:~ i GEE ; 

WITNESSES :-    

   “ — VT a 
EXECUTANT (9) 6 
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a 

POSSESS rtOow LETTER 

I/We, JAI EKEISHAN S/a SH.GOPI RAM R/a 2/S1-D,. FEOOFP NAGAR, 
DELHI; have teday delivered and handed ever the actual physical 
vacant possession af ONE GFEN SFACE BUILT ON LAND MEASURING 775 
B0.YRS. GUT GF KHSSES NG.S47/17 & @4, SITUATED AT VILLAGE SAMAT 
FUR, DELHI-42; which is bounded as under:— 

EAST + DRAIN. & ROAD 164+ Et. 
WEST : OTHER?S LAND, 
NORTH + PORTION OF SH.SURAT BHAN, 
SOUTH +: OTHER’S LAND. 

(HEREINAFTER CALLED THE FROPERTY 3 

te its purchaser SH.JAYANT KUMAR S/e SH.CHHOTE CAL Ris 

VPO:SAHTBABAD DALILAT PUR, DELHI: an the spot. 

IN WITNESSES WHEREOF:—- I have siaqned this Possessicen Letter 

en this AAT in the presence of the following witnesses: - 
ya ee 

urnBoket FA 7 

Le FOSSESSTON HANDED, .BYER BY: 
err : 

    

2 POSSESSION TAKEN OVER BY: 
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NOW THIS GENERAL POWER OF ATTORNEY WITNESSES AS UND 

Te a manane hin ried ae ki tt ‘ rm s YV¥1lSe th kt a C ‘ faa ast THe v 1 LN, ek S a d Lto ; : y Lt SUDSYV1LSe& > j 
ir Mee by ex’ cleem S Fit a re pre pe > a Bee e 

2 Ta canstruct, rencvate cr r i 1 ich, renavate ar rebuilt the said or ' ot gt or aperty as 
sanctioned plan issued by the authority concerned. if Heceuaee 2 ’ i oo . 

a To apply for and get the Electric, water and Sewersae 
eannectian and other service in ¢ i vin at yice in the said ore maT 
authority concerned. . ee Ta eee 

oe er ee mut the said praperty aon rent to any persents) ta 
realise the rent of the said preperty from the Tenant(s). 

Jong * sa 4 sa Te execute, sign, present and verify all such papers 

Gacuments, @tic. for mavous in my/mur name and or my/our behead 

partaioing tae sale and transfer of the ssid property. 

aha To Gepesit all fees, dues, instalments, house tax and oather 

charges te the cancerned autherities on my/our behalf. 

Ml
 Te sell, mortaage, @ift transfer of the afaresaia praperty 

te anyone and ta receive the tunsideration amcunt of earnest 

maney t2 execute the proper deeds and documents and present the 

same or pean. in the office of the Sub-Registrar concerned and 
get the same read. and te admit the execution thereat. 

Bw To receive the compensation ar alternative site in case the 

geaid preperby is acquired by authority concerned. 

i To apply and get the Cement/Brick= and other building 

material for the constructien ar additien and alteration of the 

said oraperty. : 

13, To pay all necessary dues and charges remaining or further 

te the authority ¢s) eoncerned on demand. 

Ly Te file any suit complaint, petitian, yeyisian, written 

statement partaining ta any matter af the said property. 

ee
 

2, Ts appoint and remeve further attorney’s). 

13: To sian and submit the necessary forms for obtaining the 

sale permissian of the said property in the office of the 

campetent authority. 

Lee To apply fer arrange mutation, charges, entries in all 

cencerned official records in respect of aforesaid property as 

may be deemed appropriate. 

Ae Te apply for sale permission sy NOG from the concerned 

authority. 

iG. Generally tea do all acts, deeds and things for me/us in 

myfour name(s) an my/our behalf in respect af my/mr said 

attorney may deems fit.and proper. 

@nd all acts, deeds and things done my/our said attorney 

shall be binding on me/us in all respects IN WITNESSES WHEREGF :— 

I/We have Signed this GENERAL POWER OF ATTORNEY, at Delhi oan this 

DTD, 4 vant 19 in the presence of the follawing witnesses:- 

WITNESSES: : 
i. 

EXECUTANT (¢S?. 
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NOW THIS GENERAL POWER OF ATTORNEY WITNESSES 4S UNDER 

  

‘Ree Ti. acres 5 and Supervise Ema shove wade 
Prue Ai f oS SMS ted cl 

Bia Tak cers, si nebuthe bye sage se peoutih the saia pr 
sali Ep iverd     aut tae dky tote y 

    

3, Te bie Sheictr | Pa the herby y water and Seuw@race 
connec tien 8 wire Ln Ghee waid pramrty freon the 
Subir by ctincerned. 

ie To let cut the said preperty am rent to any persenfs) te 
aS Sarre 1 = = - realise the pent of the said preperbty from the Tenantts?. 

a, Ti GReECube, sign 

etry Far 

Present and verify alt such 

in y/eur came anc oor ney oir 

sole anced transfer of the Said propearky.        By To deposit ali furs, instalments, heese tax and? kha. 

har qe ho the oencernrec authorities an mymur behead tf. ¥ ? 

  

hey dees 
pats transfey if the aforesaid praperty ~ 

nsideratian anu: of earnest 
Pre Te gee Ly Me EA Ge y 
bi RAYNe = and fo ree 

    

  

   

          

aucey Tu ewentobe Shut 3 and ducumeantsa and presankt the 

yane wre wegns in the the Sub “Redietrar cancerned and 

gel Lhe sane reed. and ta seintt the execution thereat, 

8. To receive the compansatian ar alternative site in case the 

said preperty iS acquired by authority cancerned,. 

2s To apply and get the Cement/Bricks and other buiiding 

terial for the cahnstruttion er addition and alteration of the 

said pruperty. 

  

EOx To pay ald mi essary dues and charges remsining or further 

Gao the authority ¢ © 

ec 
6) cancerned am demand. 

ts To file ary suit complaint, petitian, revisign, written 

stabement partaining ta any matter of the said praparty. 

ix, To appoint and remeave further atberneyts> - 

iS: Te Sign and submit the necessary forms for eabtaining ~ the 

gale permission of the said property in the office of the 

gapetent authority. , 

13 To apply fer arrange mitation, charges, entries in atl 

concerned official records in respect of aforesaid property as 

ay be deemed appropriate. 

re Ts apply far sale permission or NOC frem the concerned 

igbhear i tye 

iG. Genarally to da all acts, deeds and things far me/us in 

my/our namece? on myfour behalf in respect of imy/onir sate 

ablberney may deame fit and proper. 

@nd all acts, de@ds and things dane myfour said attarney 

shall be binding on mefus in all respects IN WITNESSES WHEREOF : 

tfWe have siqned this GENERAL POWER OF ATTORNEY, at Delhi on this 

DTD. + pany {993 in the presence af the following witnassesi- 

= 

WITNESSES: 
2 
tu 
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CD 

NOW THIS AGREEMENT TO SELL WITNESSETH AS UNDER:— 

: That the first party has deliver i i EY ed vacant possessian o 
said preperty to the secend party en the spet. . —— ee ee 

eu That the second party shall realise all the profits of the 
said preperty from the date of executions of this Aaqreament-; the 
first party shall net demand any amount fram the second party. 

3. That the first party shall get mo claim, title ar interest 

in the said preperty and secend party has become its sale and 

absolute csyner and is at liberty to utilise the same in any 
manners. . 

4+. That the first party hereby assures the secand party that 
the preperty wonder sale is free frem all sorts of encumbrances 

such as sale, mortoade. gift, lien, decree, charges, court 

injuctions, attachments, surety, security, iitigatian, legal 

flaws. disputes, nmeotification, attachments, " acquisitions and 

there is no legal defect in the title as a ownership of the first 

party and if it is proeved in whale or in part; otherwise the 

first varty and His property beth moveable and immoveable shall 

be liable tc indemnity the second party with costs and expenses 

ato, 

Dis That the first party has net entered ints any searts af 

Agreement with anybody for the sale and transfer of the said 

oraperty. 

Bie That all expenses of the sale Desd/Dacuments shall be paid 

and borne by the secand party. 

Ta That whenever and wherever the presentations; the first 

party will required for the completion of amy such acts, deeds 

and things regarding the said property; will execute and oresent 

far the same. 

B. That all the dues. taxes and instalments if any till date 

shall be paid by the first party and thereafter Shall be paid and 

borne by the secondparty. 

Fie That all the dues, demands, lease money » unearned 

increement. transfer fees and/or any ather charges ta be lieved 

thereafter regarding the said property shall be paid and barne 

by the second party. 

19, That if the first party violate and infrings the terms and 

canditions laid-down in the agreement ta sell; the second party 

shall be entitled to get the said transactians ta camplete 

through the court ef law under the suit for specific performance 

at the casts and expenses of the first party. 

IN WITNESSES WHEREOF; beth parties have sianed this 

Agreement to Sell at Delhi on the day, manth and years above 

firet written in the presence af the following witnesses. 

WITNESSES: 

1. ; FIRST FARTY a 

  

2 SECOND PARTY 
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DEED OF LEL EE 

_* > 7 IRN This DEED OF WILL is made at Delhi on this; ' 2" _ By s- 
JAI ISHAM S/o SH.GOPI RAM &/o 2/51-D, ROOF NAGASE, DELHI; 

hereinafter called the TESTATOR. 

Life is shart and uncertain. God knows when it may comes to 
an end. Hence, I with my free will, with full cansciousness 
withtut any oreasure make this will, with my sound and disposina 
minds 

WHEREAS i am owner and in pessessicon of ONE OFEN SPACE 
BUILT GN LAND MEASURING 775 SQ@.YDS. GUT GF KHASRA NO.S4/17 & 24, 
SITUATED AT VILLAGE SAMAI PUR, DELHI-42: Which is bounded as 
under s- 

EAST : DRAIN. & ROAD 163 Ete 
WEST : OTHER'S LAND. 
NORTH =: FORTION OF SH.SURAJ BHAN. 
SOUTH + OTHER’S LAND. 

I hereby bequeath that after my death the above mentioned 

property shall ao and devolve in the name of SH.JAYANT KUMAR S/a 

SM .CHNOTE LAL R/a YFOrSAHIBARAD DAULAT FUR. DELHI; ‘to the 

execlusion of all my other legal heirs successrs and assiqns. 

IN CASE, if anyone raises any objection and challanges in 

this will, the abjectian shall be treated as null and void in the 

court of law. 

IN WITNESSES WHEREOF:~ I have signed this Will, on the day, 

month and years above first written in the presence of the 

following witnessesi- 

= TNESSESs— ae ae L = 
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CEXERUTANT 3 (GEN. ATTORNEY) 

BmeaNE eet PONE re OF ATTSrrl Ww 

KNOW ALL MEN BY THESS FRESENTS THAT T/We, JAI KISHAN S/o 

SH.GOFT RAM F/oe 2/S1-D, ROOF NAGAR, DELHI: hereinafter cailed the 

EXECUTANT(S3¢ dx hereby appoint, noaminate and constitute 
SH.JAYANT KUMAR Svea SH. CHHOTE LAL R/o VFO;SAHIBARAD DAULAT FUR, 

DELHI: as my/our true and lawful GENERAL ATTORNEY, tc de the 

follawing acts, deeds and thinas in my/our name and on my behalf 

as under:- 

WHEREAS the Executant is the owner and in possession of 

ONE OF EN SPACE BUILT ON LAND MEASURING 775 S@.YDS. OUT GF KHASRA 

NO,.G84717 &% 24, SITUATED AT VILLAGE SAMAI FUR, DELHI-42; Which is 

hounded as underi:- 

EAST 1 DRAIN,.& POSD 16+ Pt. 

WEST » OTHER'S LAND. 
NORTH +: FORTION OF SH.SUEAJ BHAN. 
SOUTH =: OTHER'S LAND. 

AND WHEREAS the Executant do hereby authorise and empoyer 

the said attarney to manage, contrel and supervise the abave 

mentianed property under his own signature and an behalf of ‘said 

the Executant. 

Contd. ..P/2. 
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arrepeawvrt*T 

I/We, JAIL KISHAN S/o SHASOFT RAM R/o 2/Si-D, EOOF NAGAR, 
DELHI: da hereby sclemniy affirm and declare as underi- 

1 That I/We shali not revoke the General Power af Attarney, 
Agreement (s) Will & Receipt etc. Which are executed by me/us 

today. 

Bi That J have seld my ONE OPEN SPACE BUILT ON LAND MEASURING 
775 SG@.YDS. OUT OF EHASEG NO.S4717 & 24+, SITUATED AT VILLAGE 
SAMAL FUR, DELHI-42; Whichis bounded as underi- 

EAST : DRAIN.& FOAD 167 Fe. 
WEST OTHER’S LAND. 
NORTH =: PORTION OF SH.SURAT BHAN. 
SOUTH +: GTHER’S LAND. 
For a4 sum of RS.1.80,000/-C(RUPEES ONE LAC & EDGHTY THOUSAND 

ONLY): To, SH.JSYANT KUMAR S/o SH.CHHOTE LAL Ro VO; SAHITBABAD 

DAULAT PUR, DELHI: 

es -That my/our legal heirs successors and assigns shall ‘net 

laim ever i¢ in future. STU . 

DEPONENT¢(S). 

3 
= 

% 

nm i yaa Sdhitied 
Verified at Delhi en this, } that the contents 

of my/our affidavit are true and carrect to the best af my/our 

knawledas and belief. Yo 

DEFPONENT CS). 

VERIFICATION: 

  

  

t 

¥ 
‘be a" 
BIAS A 24 AUGER Sg RA = 
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CEXECUTANT) — , (GEN. ATTORNEY) 

GENESEE AL FPOWEF OF ATTORNEY 

KNOW ALL MEN BY THESE FRESENTS THAT I/We. JAI KISHAN S/a 
SH-GOPI RAM F/o 2/S5i-D, EOOF NAGAR, DELHI; hereinafter called the 

EXECUTANT €S)5 d= hereby appoint. nominate and constitute 

SH-JAYANT KUMAR S/a SH.CHHOTE LAL Five VFO:SAHIBABAD DAULAT FUR, 
DELHI; as my/our true and lawful GENERAL ATTORNEY, to do the 
following acts, deeds and things in my/our name and an my behalf 

as under:- 

WHEREAS the Executant is the owner and in poassessian of 

ONE OPEN SPACE EUILT ON LAND MEASURING 775 SQ.YDS. OUT OF KHASRA 

NO.S4/17 & 24, GITUATED AT VILLAGE SAMA PUR, DELHI-da3; Which is 

bounded as under: 

EAST : DRAIN. & ROADI6+ Ft. 
WEST » OTHER'S LAND. 
NORTH + PORTION OF SH.SURAI BHAN. 
SOUTH +: OTHER'S LAND. 

AND WHEREGS the Executant de hereby authorise and empower 

the said attorney te manage, contral and supervise the abeve 

mentioned preperty under his own signature and on behalf of said 

the Executant. 

Contd...P72.. 
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DEED OF WILL 
_ This DEED OF WILL ig made at Delhi on this, _ 7/1199 By a JAI KISHAN S/o SH.GOPI RAM E/o 2/5i-D, ROOF NAGAR, DELHT: 

her@inatter called the TESTATOR., 

Life is short and uncertain. God knews when it tay comes fo 
an end. Hence, I with my f¥ee will, with fuli Cons loUusness 
without any pressure make this will, with my Ssaund and disposing 

7 
cio 

  

inind. 

WHEREAS I am owner and in possession of ONE OFEN SFACE 
BUILT ON LAND MEASURING 775 SR.YDS. QUT OF KHASRA NO. B4s4i7 & 24, 
SITUATED AT VILLAGE SAMAIL FUR, DELHI-423 Which is rounded as 
under: : 
EAST : DRAIN. & ROAD, 16+ Fe. 

WEST i: OTHER’S “LAND. 

NORTH =: PORTION GF SH.SURAJ BHAN. 

SOUTH «a OTHER'S LAND: 

sj 

ugath that after my death the above - manéioned 
preaperty shall rand devalve in the name of SH.tAYONT KURI  G/u 

SH.RHHOTE LAL Rye. VPORGAHIBABAD DAULAT FUR, DELHT; ta the 
execlusion af all my ‘other legal heirs successrs and aseiqsis. 

D2/o 3/621) 35% 323 Did 2/4 fas a 

I hereby beg 

  

    

IN CASE, if anyone raises any objection and e¢hallanges, in 
this will, the objection shall be treated as mull and veid in the 

court of law. . 

‘ igs 
TN WITNESSES WHEREGF:- 2 have gianed this Will, an the | day, 

manth and years above first written in the presence df \ the 

following witnesses:— , 

seuss Tou! 
ai Sy ft i Oe aa oe 

Sin FS BR. Fou'n TESTATOR. 

* og Ee ‘. OS 
fe bo PP ~ 32 fadeunn: Fare, 

; _per—' L - =i 

   
oe 

: ‘ \ , aa ' \ 3 
ttn tareti cnc Dec Nadas) cacao seein et Nate we 
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ok“ 

  

a F F        TyWe, JL KIESHAN &. RAM Rife S/TI-D, 

      

DELHI; da hereby solemnly affirm and declare as wider . 

Ls That I/We shali nat reve the General Power of Attorney, 

Gareement (3 Will & Receipt etc. Which are executed by me/ins 

bys      

  

    ‘ase That I have geld my ONE OPEN SPACE BUTLT OM LAND MEASURING 

775 GRLYDS. OUT OF BHASRA NO.S4/i7 &@ 24+, SITUATED AT VILLAR 

SAMGI PUR, DELHIe-d2; Whichis baunded as underi-~ 

EAST : DRAIN.& ROAD 16+ Ft. 
WES s OTHER’S LAND. 

; : PORTION OF SH.SURAJ BHAN. 
: OTHER’S LAND. 

Par R sum of RS. 1 ,80,000/~(RUPEES SNE Lao & EIGHTY THOUSAND 

Yds To, SH.JAYANT KUMAR G/vca SH-CHHOTE LAL E/o ¥VFOrS SAH TRBAEAD 

_DAULAT FUR, DELHI; 

     

  

{9
 

D
r
 

CC
 Ber
 

a
e
 

  

That my/our legal heire suce 
it ain future. 

   
VERIFICATION: 

Verified at Delhi an chien 7 JAN 3 , that the centents 

t ate affidavit are true and correct ta the be ar omy/imur 

sdge and belied 

  

       

  

SS 
DEPONENT CS >. 
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ANNEXURE- (CC 

JOINT INSPECTION REPORT 

A joint inspection of the area i.e.Block I-11, Sector-16, Rohini, Delhi was carried out on 
14.09.2023 by the officials of DDA, MCD and DPCC. Observation/findings of the inspection 
are: 

1) 

2) 

3) 

4) 

5) 

6) 

The exact location of the premises in question is Kh. No. 34/17 & 24,Ground 

Floor,(Landmark near Wine Shop) Village Samaipur, Delhi-110042 as per the electricity bill 

of premises and it belongs to the Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Kh. No 65, H.No. 

155, near DTU-PNB Shahbad Daulatpur Village, Delhi-110042. 

The area of the premises in question is about 775 Sq. yards out of total area/piece of land of 

3413 Sq. yards. ) 

Sh. Jayant Kumar has taken “General Trade/Storage License” from MCD dated 18.04.2023 

which is valid upto 31.03.20240n area measuring 40 Sqm out of 775 Sq. yards. (copy of 

License taken during inspection and enclosed). Two telecom/mobile towers in area of about 

30ft X 60ft. were also found installed near the alleged shop and in the premises of 775 Sq. 

yards. 

No concrete information/valid proof provided/shown by the owner regarding the start the 

work of storage of metal scrap and its loading & unloading activity at the alleged premises. 

The MCD official informed that the MCD License is granted online and in this case it has 

been taken first time(as New License) on 18.04.2023 and is valid upto 31.03.2024. 

As enquired from the complainant Sh. Rajesh Kumar and RWA president Sh. Virender 

Hooda,it was informed that they have made complained against it to Delhi Police in 

September 2020. 

Sh. Jayant Kumar, premises owner informed that he had shifted the storage work to this 

premises last year however not replied on the date/ month. 

So, date of start of shop may be considered as September 2020. 

It was found that in the right of the structure in the premises, a boundary wall has been 

constructedwith brick work in place of earlier broken wall/iron sheet structure. However, 

during inspection no construction activity was observed. 

Alleged shop was used for storage/ segregation/ trading of metal scrap. During inspection no 

scarp found stored in the shop and found vacant except an old steel Almira. Some leftover 

waste material/items viz 2 drums, a cycle,door etc.found in the open area near the shop. A 

condemned road roller,shuttering work material like fatti, balli, iron waste material found 

lying in front and side of premises. Open area near the premises is also being used by others 

to park their trucks. 

Contd..2.. 

(4) 
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2. D> 6 
7) No plant machinery found installed in premises of Sh. Jayant Kumar. No industrial activity 

observed during inspection and no pollution wr.t. noise/ air/ water observed by the joint team. 

8) During inspection Sh. Jayant Kumar, owner of the premises/ shopinformed that he had closed 

the shop/work at this premises. However, he has not surrendered the license of the premises 

yet and has not given any undertaking/declaration to MCD regarding closure of the work. 

9) As per layout plan of DDA of Residential Area, Pocket I-11, Sector-16, Rohini, 8m road 

exists near the house of the complainant and the premises in question, which was not found 

existing in the area. Copy of DDA layout plan received from DDA is enclosed herewith. 

10) There is a gap of about 2-3 feet between the walls of Complainant house and premises of Sh. 

Jayant Kumar. A small broken wall of about 2- 4 ft also exist between these two walls, 

claimed as DDA boundary wall by Sh. Jayant Kumar. He has shown the documents of his 

premises of area measuring 775 Sq. Yds. and further claimed that he has not done any 

encroachment (copy of document of land/premises enclosed). 

11) As per DDA official, land near the premises in question had been handed over to DDA earlier 

while some land is still with Irrigation Department, Govt. of Haryana. 

12) Complainant has also provided a copy of letter dated 16.08.2018 issued by EE Store Division 

DDA to the Deputy Director (LM), Rohini Zine, DDA wherein it was intimated that “...the 

8.00 m B/W road along unacquired/ builtup area could not be constructed yet because there 

is some dispute with regard to ownership of land at site...” with the request to demarcate the 
land. DDA vide its letter dated 28.07.2020 informed that work of boundary wall has been 

stopped due to objection raised by Haryana Irrigation Department. Complainant has also 
provided copies of complaints made to DDA regarding construction of said 8 mt road. . 

13) During inspection, MCD and DDA official were asked to provide the detail of start of work at 
Jayant premises, to provide the clarification w.r.t. land& premises in question, encroachment 
if any and present status of 8 mt wide road as shown in the layout plan between the 
complainant house and premises of Sh Jayant Kumar owner of shop premisesand to keep vigil 
to avoid any illegal activity in the premises. 

The geo-tagged photographs taken during the inspection by the team are attached herewith. 
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Anwex URE — A 
—— es 

@) 

Most Urgent 

NGT Matter 

By Speed Post 

nis DELHI POLLUTION CONTROL COMMITTEE 
amy DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

  

        

a Pe 1* Floor, E Block, Vikas Bhawan-Il, Upper Bela Road, Civil Line, Delhi-54 

visit us at : http://dpec.delhigovt.nic.in 

F. No. DPCC/CMC-V/NGT-OA-319/2023/ 3) S6— yc Dated: 2.0)9 Jag 

To, 

The Commissioner, 

Municipal Corporation of Delhi, 
4" Floor, Civic Centre, Minto Road, 
Delhi-110002. 

Sub.: Information to be sought w.r.t. inspection carried out in compliance of Order passed by Hon’ble 

NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar Vs. Govt. 

of NCT of Dethi’. 

  

Sir, 

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in 

Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs, Govt. of NCT of Delhi (copy 

enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of 

environmental norms. (at Block I-11, Sector16, Rohini, New Delhi). 

In compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD, 

DDA and DPCC was carried out on 14.09.2023. During the course of inspection it was found that the 

premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also 

informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini, 

8m road exists near the house of complainant and the premises in question, which was not found existing in 

the area, 

In view of above, I am directed to request you to provide the detail of period of operation, to provide 

clarification w.r.t. land, its use, and the premises in question, encroachment removed (if any) 

This issues with the approval of Competent Authority, DPCC. 

Yours sinc 

Encl.; As above. 

  

Copy to: 

1. The Deputy Commissioner, Municipal Corporation of Delhi (Rohini Zone), Sector-5, Rohini, New 

Delhi — 110 085. 

2. The Deputy Commissioner Licensing, Central Licensing and Enforcement Cell, 

Corporation of Delhi, 21" Floor, Civic Centre, Minto Road, Delhi-1 10002. 

Municipal 
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ANNExuge-‘¢' 
SSS 

@ 
Most Urgent 

NGT Maiter 

By Speed Post 
  

DELHI POLLUTION CONTROL COMMITTEE 
aw DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

eee 1“ Floor, E Block, Vikas Bhawan-Il, Upper Bela Road, Civil Line, Delhi-54 

visit us at : http://dpcc.delhigovt.nic.in       
  

F. No. DPCC/CMC-V/NGT-OA-319/2023/ S| f/~ Si6a Dated: 3/9) 

To, 

The District Magistrate (North) 
DM Office Complex (Alipur) 
Alipur, Delhi-110036 

Sub.: Information w.r.t_ use detail and requesting to take necessary action w.r.t. Order passed by 

Hon’ble NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar 
Vs. Govt. of NCT of Delhi”, 

Sir, 

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in 
Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs. Govt. of NCT of Delhi (copy 

enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of 

environmental norms. (at Block I-11, Sector16, Rohini, New Delhi). 

in compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD, 

DDA and DPCC was carried out on 14,09,2023. During the course of inspection it was found that the 

premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also 

informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini, 

8m road exists near the house of complainant and the premises in question, which was not found existing in 

the area. 

The exact location of the premises in question is Kh. No. 34/17 & 24, Ground Floor, Village 

Samaipur, Landmark near Wine Shop Delhi-110042 as per the electricity bill of premises and it belongs to the 

Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Kh. No 65, H.no. 155, Shahbad Daulatpur Village, Delhi-110042, 

near DTU PNB. The area of the premises in question is about 775 Sq. Yds. out of total area/piece of land of 

3413 Sq. Yds.. 

In view of above, I am directed to request you to provide the detail of period of operation, to provide 

clarification w.r.t. land, its use and the premises in question, encroachment removed (if any) 

This issues with the approval of Competent Authority, DPCC. 

Encl.: As above. 

Copy to: 
/ 

1. The Sub-Divisional Magistrate (Alipur), Office of SDM (Alipur), Alipur, Delhi-1 10036. 

z 
5 
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ANNE XURE — 'p' 

ED 

Most Urgent 

  

  

      
  

NGT Matter 

By Speed Post 

DELHI POLLUTION CONTROL COMMITTEE 
SS DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI) 

taney 1* Floor, E Block, Vikas Bhawan-II, Upper Bela Road, Civil Line, Delhi-54 
visit us at : http://dpcc.delhigovt.nic.in 

F. No. DPCC/CMC-V/NGT-0A-319/2023/ 9) 94_ 5) 6e Dated: 20 }4 22 

To, 

The Vice Chairman (DDA), 
Delhi Development Authority, 
Vikas Bhawan, INA, 
New Delhi-23. 

Sub.: Information to be sought w.r.t. inspection carried out in compliance of Order passed by Hon’ble 

NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar Vs. Govt. 

of NCT of Delhi’. 

Sir, 

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in 

Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs. Govt. of NCT of Delhi (copy 

enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of 

environmental norms. (At Block I-11, Sector16, Rohini, New Delhi). 

In compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD, 

DDA and DPCC was carried out on 14.09.2023. During the course of inspection it was found that the 

premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also 

informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini, 

8m road exists near the house of complainant and the premises in question, which was not found existing in 

the area. 

In view thereof DDA is requested to provide the actual measurement of the plot and missing road of 

8m as per the DDA layout plan of Residential block, I-11, Sec-16, Rohini, and action taken in case of removal 

of encroachment( if any). 

This issues with the approval of Competent Authority, DPCC. 

Encl.:; As above. 

  

Copy to: 

1. The Chief Engineer, Delhi Development Authority, DDA Office Complex, Ist Floor, Madhuban 

Chowk, Sector-14, Rohini, Delhi-110085. 
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ANNexuRE— C 

Most Urgent 

  

  

  
  

NGT Matter 

— DELHI POLLUTION CONTROL COMMITTEE 
“gt 1" Floor, E-Block, VikasBhawan-ll, Upper Bela Road, Civil Lines, Delhi-110054 

Visit us at : http://dpcee.delhigovt.nic.in 

1 F. No. DPCC/CMC-V/OA No.319/2023/ 218 F - BS Dated: Fo) 292.3 
Subject: Show Cause Notice for impositionEnvironmental Compensation. 

Whereas, M/s Jayant ron Store, Kh. No. 34/17 & 24, Ground Floor, (Landmark near Wine Shop) Village 
Samaipur, Delhi-110042(hereinafter called the addressee unit) was engaged in the activity of storage/ segregation/ 
trading of metal scrap since 2019, as per licence issued by erstwhile north Delhi Municipal Corporation. The said 
activity falls under White Category as per the categorization of industrial activities. 

And whereas a complaint was received through Green Delhi App complaining about violation of the Noise Rules 
while loading, unloading, cutting and processing of heavy metal scrap which leads to significant noise pollution for 
neighbouring residents and illegal dumping and burning of garbage on road sides/vacant land thereby causing Air 
Pollution. 

And whereas, Sh. Rajesh Kumar filed an Original Application before Hon’ble NGT which was registered as OA 
No. 319/2023entitled as“Rajesh Kumar Vs. Govt. of NCT of Delhi &Ors.” and the Hon’ble NGT vide its order dated 
12:05.2023 issued notices to Respondents no. | to 7 requiring them to file their response/ reply. 

And whereas, in compliance to order ofHon’ble NGT dated 12.05.2023 a joint inspection was conducted by 
DPCC and MCD on 10.07.2023 and subsequently on 14.09.2023by the joint team of DPCC, MCD and DDA in 
compliance with the order passed by Hon’ble NGT from time to time. 

And whereas, case of the addressee unit was placed before the Competent Authority in Delhi Pollution Control 
Committee and who decided to issue Show cause notice for imposition of Environmental Damages Compensation. 

Now therefore, in view of Hon’ble NGT directions and in view of the non-compliances mentioned above, the 
Competent Authority of DPCC keeping in view of the ‘Polluters Pay Principle’ has decided to issue Show Cause Notice 

for imposition of Environmental Damages Compensation (EDC) of Rs. 50,000/- (Rupees Fifty Thousand only) on the 

addressee unit for causing damage to the environment. 

By way of this notice, the addressee unit is hereby called upon to Show Cause as to why the above said 

Environmental Compensation should not be imposed. The reply, if any, should reach this office within 15 days from the 

date of issue of this notice. In case of failure, it will be presumed that the addressee has nothing to say in this regard and 

the aforementioned Environmental Compensation will be imposed without any further reference... 

This is being issued as per the approval of Competent Authority, Delhi Pollution Control Committee. 

  

To, 

M/s Jayant Iron Store, 

Kh. No. 34/17 & 24, Ground Floor, 

(Landmark near Wine Shop) 

Village Samaipur, Delhi-110042 / 

A 
Copy to: 

1) Master File, CMC-V. 

  

Cle 
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